(b) whether the petitioner has challenged the norms for conferment of Deemed University

status;

(c¢) whether the University Grants Commission (UGC) has recommended to the Centre
for the grant of Deemed University status to more than 50 institutions, while the issue was sub -
judice; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) Yes, Sir. Writ Petition (PIL) No 142 of 2006 is before the

Hon’ble Supreme Court of India.
(b) Yes, Sir.

(c) and (d) According to available information, there are no direction of the Hon’ble Court
for the University Grants Commission to put on hold the applications before it.

Tura Campus of NEHU

1912. SHRI THOMAS SANGMA: Will the Minister of HUMAN RESOURCE DEVELOPMENT

be pleased to state:

(a) whether Government has taken any action regarding declaration of the Tura Campus
of North Eastern Hill University (NEHU) as a full fledged university within ten vears time as
assured by the then Prime Minister in the presence of the then Finance Minister during February,
1996 while inaugurating the same;

(b) if so, the details thereof; and
(c) if not, by when this assurance would be fulfilled ?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) As per the policy endorsed by the National
Development Council, during the Eleventh Plan period, one Central University is to be
established in each such States which do not have a Central University. Since Meghalaya already
has a Central University, namely, North Eastern Hill University (NEHU), Shillong, at present
there is no proposal to establish another Central University in the State.

Education reform

1913. SHRI SHANTARAM LAXMAN NAIK: Wil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government proposes to undertake reforms in education system of the
country;

(b) if so, what are the areas in which reforms are contemplated;

(c) whether the reforms proposed, require change in the Education Policy, State
L egislations and/or Constitutional amendments;

(d) whether Government propose to consult the State Governments in this regard;
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